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   IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. 10716/2024

VENUGOPAL DHOOT                                    Appellant(s)

                                VERSUS

VOVL LTD. & ORS.                               Respondent(s)

O R D E R

1. While we are not inclined to interfere with the interim

order  of  the  National  Company  Law  Appellate  Tribunal,  we

record  consensus  at  the  Bar  that  there  is  urgency  in  the

matter. We see no difficulty for the Appellate Tribunal to

take up the matter on an earlier date upon a request made by

any of the parties.

2. The Civil Appeal is dismissed.

..……………………J.
    [PAMIDIGHANTAM SRI NARASIMHA]

..……………………J.                                                                             
[SANDEEP MEHTA]

New Delhi
September 24, 2024. 
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Civil Appeal  No(s).  10716/2024

VENUGOPAL DHOOT                                    Appellant(s)

                                VERSUS

VOVL LTD. & ORS.                                   Respondent(s)

 
Date : 24-09-2024 This appeal was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA
         HON'BLE MR. JUSTICE SANDEEP MEHTA

For Appellant(s)   Mr. Dushyant Dave, Sr. Adv.
                   Mr. Akhil Sibal, Sr. Adv.
                   Mr. Sandeep S. Ladda, Adv.
                   Mr. Yashvardhan, Adv.
                   Mr. Apoorv Shukla, AOR
                   Mr. Akshat Malpani, Adv.
                   Mr. Puneet Chahar, Adv.
                   Ms. Prabhleen A. Shukla, Adv.
                   Ms. Kritika Nagpal, Adv.
                   Ms. Ridhie Bajaj, Adv.
                   Ms. Deboshree Mukherjee, Adv.  
                 
For Respondent(s)  Mr. Tushar Mehta, SG    

    Mr. Gopal Jain, Sr. Adv.
    Mr. Madhav Kanoria, Adv.

         Ms. Surabhi Khattar, Adv.
    Ms. Neharika Chhabra, Adv.

         Mr. Sriharsh Raj, Adv.
    Mr. Cyril Amarchand Mangaldas, Adv.

                   Mr. N. Venkataraman, ASG
    Ms. Anindita Roy Chowdhary, Adv.

         Mr. Saurabh Batra, Adv.           

    Mr. Vishnu Shriram, Adv.
    Ms. Swastika Chakravarti, Adv. 
    M/s Khaitan & Co., AOR
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          UPON hearing the counsel the Court made the following
                             O R D E R

The civil appeal is dismissed of in terms of the signed order.

Pending applications, if any, also stand disposed of.

(INDU MARWAH)                                   (NIDHI WASON)
 AR-cum-PS                                   COURT MASTER (NSH)
(signed order is placed on the file)
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